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"(4) Each House of Parliament shall, by
a resolution passed within seven days
from the date on which the Act has
been laid before it under subsection
(3), if it is in session and if not in
session within seven days from its re-
assembly, approve the same."

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall now put clause 3 to vote.

The question is:

"That clause 3 stand part of the
Bill."

The motion was adopted.

Clause 3 was added to the Bill.

Clause I, the Enacting Formula and the Title
were added to the Bill.

SHRI S. B. CHAVAN: Sir, I move;
"That the Bill be passed."

The question was put and the motion was
adopted,

STATEMENT BY MINISTER

Government's decision on revision of rate
of Industrial Dearness Allowance and
introduction of pension Scheme for
subscribers of Emp. loyees Provident
Fund

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): Mr. Vice-Chairman, Sir, The
hon'ble Members of the House may be
pleased to learn that pursuant to the
recommendations of the tripartite DA
Committee, the Government have decided
that the rate of Industrial Dearness Allowance
(IDA) payable to the employees of the Cental
public sector enterprises to whom IDA is
applicable  shall
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stand enhanced from Rs. 1.65 to Rs. 2.00 per
point increase linked to All-India Consumer
Price Index (AICPI) 800 points with effect
from 1-1-89. Arrears of IDA due for the
period from 1-1-89 to 31-12-91 would be
credited to the Provident Fund of the
employees to the extent of 50 per cent, the
balance 50 per cent being disbursed in 'cash.
It is estimated that over 20 lakhs of employ-
ees stand to benefit on account of this
measure.

The Government has further decided to
permit negotiations for revision of wages in
the Central public sector enterprises. New
wage settlements which are to be concluded
shall be valid ifor a period of 5 years.
Guidelines to the enterprises are being issued
separately by the Department of Public
Enterprises which is working out the details.

Further the Government have decided to
introduce with effect from 1st of April, 1993
a Pension Scheme for the Employees'
Provident Fund subscribers which will have
the "following features: —

"The Scheme will not entail any farther
financial commitment to the employees or
the employers.

mTensions will be payable on monthly
basis to—

—employees supeiannuating at 58 years
of age or leaving service earlier with
qualifying service of 20 years subject to a
minimum of 10 years of membership;
pension payable being based on average
salary o'f the last five years o'f service.

—employees sustaining permanent total
disablement during service.

—widowed survivor of the sub-criber.



497 Statement [16 MAR.

—in addition to the widowed sur-  vivor,
two children/orphans.

"All the 17 million provident fund-
subscribers are eligible for pension under the
new scheme.

*A bill to amend the Employees
Provident Funds and Miscellaneous
Provisions Act, 1952, for this purpose is being
introduced shortly.

THE VICE-CHAIRMAN (SHRI MIX
SALIM): Now, clarifications. Shri Sukomul
Sen.

SHRI SUKOMAL SEN (West Bengal) :
Sir, this statement is confusing, 1 should say.
I understand the Government has come out
with this statement because the .LN.T.U.C. of
the ruling party, had announced a strike in the
public sector on 19th March. Therefore, on
the eve of the strike, the Government has
come out with this announcement on D.A.
and some other benefits for the public sector
employees.

First of all, I would like to know 'from the
hon. Minister whether there was an
agreement between the Government and the
LN.T.U.C; that on the eve of the strike, the
announcement would be made and, on that
basis, the strike would be withdrawn.

Secondly, it is said here that 50 per cent
of the D.A. from 1-8-89  to 31-1i2-91
would be deposited in the provident fund
account. Now, most of the trade unions
had  demanded that the whole D.A. should
be paid in cash. Only the IN.T.U.C. had
demanded  that 50  per cent of it should
be credited to the provident fund account.
The Government has accepted the demand
of the LN.T.U.C, but the demand of the
other trade unions that the whole amount
should be paid in cash has not been accepted
by the Government. I would like to know
from the Government why the}' have
decided that 50 per cent of the increased rate
would be credited 4o the provident fund
account.
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Then, about wage negotiations. The public sector
employees have announced a strike in the month
of April. They are going on  strike because
they have been barred from negotiating their
wage and other service con-tions. Now the
Government says that they would permit
negotiations. They will issue guidelines, but
the trade unions are demanding that
negotiations should be free, there should
be no guidelines either from the Government
or the Bureau of Public Enterprises. The
guidelines from the Bureau of Public Enter-
prises  limit the nature of negotiations and it
goes against the workers and  the employees.
For several years the workers and the
employees have been flghtling against the BPE
guidelines, but the Government has again
come out with a  theory that BPE guidelines
will be  issued for such negotiations. I
would like to know why, looking to the
demand of the trade unions, these BPE guide-
lines are not beiing withdrawn. ~Why are they
issuing BPE gu'delines which have been
opposed by the working class?

Surprisingly, pension has been lin
ked with the provident fund. The
demand of the trade wunions is that
pension should be given as a third
benefit, in addition to the contribu
tory provident fund, but they
want to link pension  with  pro
vident fund. It means there
will not be contributory provident
fund, it will be GPF only and then
they will get pension. Sir, this
theory has been rejected by the workers. They
want that pension should be the thlird
benefit.

In other sectors, in banks, LIC and other
financial institutions also the employees are
demanding that pension should be given as a
third benefit and on that demand banking em-
ployees ere going on strike. The is something
surprising. I would like to know why the
Govemment is be-S having like that and
rejecting the demand of the workers.
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Then, Sir, the Minisier must be knowing
that already in the coal and steel industries
[negotiations are going on between the
management and the workers about pension.
There was an agreement between the two
sides in the coal and steel industries. Now the
Ministry is standing in the way. They are not
permitting implementation of this agreement.
I would like to know why the Government is
standing in the way of implementation of an
agreement which has been reached between
the management and the workers. Why are
they putting obstacles? What is the
Government's objection to the implementation
of this agreement? That should be clarified by
the hon. Minisier.

Lastly, Sir, when all the trade unions
barring the INTUC had given a strike notice
on the 16th June last and again in November
1991, on the eve of the strike the
Government had invited all the  trade
unions, including the INTUC who were
opposed to the strike, for negotiations. But
in this case, when the INTUC gave *
strike  notice and the strike was to take
place on the 19th of this month, the
Government did not invite any other trade
union  except the INTUC. They held
discussions with INTUC only, debarring
all other trade unions from taking part in the
negotiations. Why is this dual policy being
adopted by the Government? You adopt one
procedure  in the case of the INTUC and
another procedure in the case of all other trade
unions. This is to pamper the INTUC. On the
eve of the strike some political concessions
are given so that the prestige of the INTUC is
heightened. That is why this has come on the
eve of the strike taking place.

Therefore, Sir, I have already objected to
this and I would like the Minuter to clarify
these points.

SHRI SUNIL BASU RAY (West Bengal):
Sir, the statement has not come as a surprise
because all the
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points covered in the statement were known
tin the trade union movement. Isow it is a
great injustice to the Indian working class to
deny them their hard-earned wages in the
form of DA and to freeze it in the banks. I
would like to know whether the

Minister is willing to defreeze this amount
and allow the workers to have the benefit
which is given to ihem at a very late hour.
They have

been denied every justice. Whereas the
Government should have come out with a
statement that for this delay the wo-kers
would be paid due interest on this amount,
instead they are depriving them of this amount
itself.

About the wage settlement, now, in the coal
and steel sectors while bipartite negotiations
take place, what would be the nature of the
negotiations that are to take place and what
would be the nature of the negotiations that
ould go on? From whatever talks we have had
with the management in this regard, we feel
that there is no guideline from the Ministry in
this behalf. What guideline do they want to
give now? Even here they have maintained
secrecy. "Guidelines to the enterprises are
being issued separately." Why not here and
now? Though we oppose your guidelines
basically and fundamentally, when you are
proposing that certain guidelines will be
issued should we not know what those
guidelines are? Why don't you bring them
here on the floor of this House? So, it should
be rejected foy the House and you should
explain why it should not be rejected.

Now there is another injustice being done
to the interests of the working class in India.
There is the Pension Scheme also for the coal
workers who have entered into an agreement
about the scheme. Now, why is it being
denied to them? Contributions are being
deducted from their wages, but they are not
being given the facility of withdrawing that
amount or getting interest
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on that account. So, in this way the workers
ave being deprived in this case also.

Now one can understand that it is in the face
of the rising tempo in the Indian working
class movement through strikes and
demonstrations— and the strike call given by
the Central Public Sector Trade Unions on
20—22 April for 72 hours and in the face of
that threat—that the Government has come
out with this statement to foist the discredited
leadership of the INTUC On the workers. But
the working class will not accept thai. So, I
think the Minister will please explain the
basic thoughts behind this statement which is
antli-working class and which will not be
accepted by the working class. The working
class will definitely march ahead to win their
demands in full and to their satisfaction.
Thank you, Sir.

SHRIMATI KAMLA SINHA
(Bihar) : Mr. Vice-Chairman, Sir, I would
like to seek some clarifications from the
Labour Minister. While I agree with two of
my colleagues who have preceded me, I
would like to know from the Minister as to
which will be the base year for the consumer
price index for determining Rs. 2 as IDA.
Because, as we know, prices are going up
every day and so we have to know how the
base year is fixed. According to the ILO stan-
dards it should be revised every ten years and
I want to know whether the Government
plans to revise it according to the ILO
standards or what they have decided upon.

The next clarification that I would like to
seek from the Minister is with regard to the
payment of arrears of this IDA. It is said that
50 per cent would be paid in cash and the
remaining 50 per cent would be credited to
the provident fund accounts of the workers.
We don't ac-aept it The working class, in
general, would not accept St. Itis
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their money and so it should be paid to them
100 per cent in cash. The Government should
take note of this.

Sir, this whole statement has been made
with a partisan view. It has been made as a
face-saving device for the INTUC, and I don't
know now many membership the INTUC
has—how much the verified membership is
there and how much the claimed membership.
There is a great doubt about it. But, even then,
the INTUC does not represent the whole of
the working class of India. So, for the benefit
of the whole of the working class, the Gov-
ernment should take a broader view. The
Government should have con-fulted all the
Central trade unions, (heir representatives and
Ihen the Government should have come out
with a statement.

Even the pension scheme that the
Government has come out with in the
Minister's statement, is from the provident
fund. The pension scheme should have been a
different scheme altogether. That was the
demand of the workers. So, even now
whetner the Government will reconsider it or
not, I would like to know.

s Fagtw AT AL (T T2W)
g, aFer § qgT @ F@ omed
e &1 7% £ o 35 *v four famr
T & wEt AT AT E O TN £
A AF L 5 AT 1.65 T A
TET 2 w0 FT f@r @ AR ag WY
fauetrr =fafy afr o, 397 f=de
ferr ar ) SfeT zad Hfag Ay S
foo £ & oy favie o s
fr ) FT SO Yooy e, SEA
ag <t fortie fmm o aafraeeh fr
a7 1992 ¥ TN ww foww
anr fiear so ey Sy e Ay
arg T A F ) TR AANd 4R
%ﬁﬁﬁﬁ!}l‘l‘&o‘@'on_‘o aﬁagm‘ru'r,
I AAET AYA AN W L T
Gﬂ'ﬁﬁ'ﬂﬁf’&ﬁﬁ'@'ﬂ?%ﬁm’%m

%
%:
ﬂ
i



503 Statement

[fr srrefrar |0 @ ]
3T ofi, wwF &Y § WY 6 W
a2 & vEsr e sty

TR, 9 AT #+gr g fF 50
wfgas dar gifasz 9= § smr gem
ag S 7dY 2 1 4 T AR qwII A
g 9 § fpdy Wt o & A, 2w
& ot foede, fy gqor qar Fw fam
e Ffew afy o oagdt 2 6
TERT sl A4 av @ T a_IW
FL TFAT a7 F§ qF goAT Wpw v
wr wtgy qiafeds w72 fFar 2
faat fqr FEIT wT oW FET,
IAAT £T TTET WA T AT FLAT 7
quT TE7 qAT FEO AT HGA AL
Tz fagrr Taa oy &= & ok
ag g7 fraq oifoe & g oA 32
&y ?

g, St wrq &w W, wTOY
t=1-89 ¥ FFL 1~1~91 TF Tt
gy 3T ax fRaT 21 @1 Sy A8 2
ard a1 Ufge am T @ €, g8 %

@

3

3
117

i
<) q g, ANGA FqHAr
aff f& amt & fom  mé=mrdw v
¥ ok Fr iz dTE W wwy
foaft &= gfwr & 978w qw-
e fFar & ar o = 7 AT oTEAr
7z & & awme fer s =g
I qUEE F fqAr TEIEE W9

¥ 5 mowy w4t A w904 A
AT & WG Soq gy v SaE

[RAJYA SABHA]

by Minister 504

seafmy  #, gAT  w@E@ar g
GuAr FIX AN ? M AT FT [ANT A
g fr miearsq 41 7w ¥ o} ¥
I mizeEw F g Anfadww -
FE WT T T FH AwgEr gev
AT 2 A F T IGT g F A%
o ¥z B ¥ R oag Y Tar &
ifE wEAfmas geww g0 vy ¥
U WAL HT IF £ THEW T AR
HAF IGO0 § 1 TEFT  FEHFAT oY
af=wg eeefme & gaar §41 wifgm
gamm W, WA oFIT A TR FX
#Hrfsogr

Feqor et (s darow Fad) o
AT I I FTWE HAST F
(=aaurT)

=Y wafim qow Wl fgdr
W E | AT WY T S quAd §
. .. (sa=a=)

ot e wad ey Fnfad-
a7 ¥gr, A & Fgr 5 wmer wd
gar & Frat 1 Tgr & a4 wran

Y T W AEL : JT oA
aqT fgst fawr @ & qg el omad
giaafm@e, g rawg & & a9
TMELATEE 7oA & " 417 BF 9
¢ A IEE REAT F@ F fag
o7 weEfwe o &, STEr Tanaar
g fof sfoiram & wEx W ame
a8y frar &1 dic o g9 & ITgTw
4

gy

na § S R Ry § g
# gaw v FF 0§ fE—-
—"The Scheme will not entail any further
financial commitment to the empoyees or the
employers."

THHT T ATGE § ? 3O Hawd
quA ¥ wfY A1 WG T THET wWawa
7% 2 f& 10 9z@E oY A @Ted Al
10 93892 AT ¥R & SuAr ST
feafy & sne @ Sy § 7 g
¥ 1 famadT § sE¥ SumEr AW



505 Statement

[ 16 MAR. 1993 ]

AT A€ MTEY 0 TW ArT A Foaaw
g qar &

"The Scheme will not entail any further
financial commitment to the employees or
the employers."

afafigz ey owm ) oW AT AT
T & AT A w7 vg § A g
aft ax @ &7

Awd, T4 oF geEr Y g |
FTT AMA Wfae BT T 99 7 A
&1 78 wiT frewr Fwrar @ oA
oy wfdr w3 /W I FT AT
Y & fF sdegedr mifadz &2 7 g
qAT FLHZU G {1 MT ATH BT
Wi FAroEd A & 1 A8 N W
q =w7 F36 Sawr f Aaaiag 41
gre P qer wreyg 38 & R omagd
£ &t avr F v gt 9@ fwfaz
o6 ag frar s rafag =y W=
EIACA WIW IART FAT AT AT
&, qra FF & fgeaw & oar &7

#Y agoaw faw (faEe) @ 3v-
qaTeTs WERT, 98 et @a g &
A agw fr & | qlew @ oaw
9T g ¥ fromw frur & v oag
qIBr I Tt T IFE o waer
TEr ¥ 3T Afvaat & ary faaae ug
feat 1 av eo% v dar 3 & ag o
AT & g ¥ ¥ gk gEy Heww
FI AT OF AT T 9T H O JIAET
FINT, wRZL TN WMF @i Dar e
oy foemmar w7 sawr R o
AR A HaEa § fF wiE qam
T g gr & 1 st &Y dodr ¥ o
g F7 @ 5, Al & el ¥ .-
Az ¥ N AT T FOT | FO
wiwdaT &1 9 @ § o
T A omH g wFAT NG F.
(s=er)

[Fuaanmer (xt due faeY  <it)
erdr go]

by Minister 506

Ei
3
3
3
1

273
% &
i3
2
3
ay

safre ot 2T W WW 50 T
F1 % 98 e femfsz & ®® & €.
That should be at the rate of the fixed
deposits, which the workers are free to
choose.

Regarding the next point that the new wage
setlements which are to be concluded shall be
valid for a period of five years. I would like
to know if it is related to the Plan period or it
is just from the date of coming into
agreement.

Now I come to the point regarding
guidelines. When you have decided so many
things on the basis of the tripartite meetings,
why did you not work out the guidelines on
the basis of the tripartite agreement? That way
the guidelines would have been much more
applicable and every side would have
cooperated with you, because they would
have been party to that. So. guidelines should
be prepared accordingly.

My next point is regarding the pension
scheme. It would be effective from 1st April,
1993. But, as other hon. Members have stated
coal and steel industries have already
deposited the amount. What will happen to
those industries? What will be the effective
date in their case? That should foe decided.
What about the money which has already
been deposited?

On one point the hon. Member, Shri
Mathur. has already spoken. The scheme will
not entail any fur-
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ther financial commitments to the employees
or to the employers. Will it mean that the total
amount will be paid by the Government be-
cause the third party is the Government? Does
it mean that? Or, what does it mean? This
should be explained.

The next point is about the number of year
of service. A minimum of ten years or so is
stipulated. When you are introducing® the
Golden Handshake scheme and all those
things, the period should be further lessened
as suited to the workers. It is the Government
which is introducting all these things.

Now, I come to the point about
having two  children. ~When?  After
the scheme, they should have two
children or Dbefore the scheme they
should have two children? It will
be highly discriminatory.................... (In
terruptions) .

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV): A pertinent question.

SHRI CHATURANAN MISHRA: They
will go to the Supreme Court and say, "We
were born before. So we are denied." I can
understand a date of effective
implementation. You decide only that. The
parents will decide whether they should have
two children or more. That is up to them. You
cannot deny it to those who are born. It will
be very difficult to deny it to them,

SHRI MOTURU HANUMANTHA RAO
("Andhra Pradesh): Depending upon the long
service,... (Interruptions) .

SHRI CHATURANAN MISHRA: I am
talking about the number Of children.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Only two children are
specified.
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SHRI CHATURANAN MISHRA: What
about the other children? They will go before
the Supreme Court and ask, "What crime have
we committed?"

Now, I am coming to the last
question. Will the private sector also
be forced to go on the same lines?
Are public-sector workers only wor
kers? A

SHRIP. A. SANGMA: Pension?

SHRI CHATURANAN MISHRA:
Everything. If it is beneficial to the
undertakings in private sector, it should be
introduced for them also. If they have some
higher emoluments, all right, so much the
better. But the private sector should also be
brought under the scheme because they are
also workers. At present, it is only for the
public .sector. You must extend it to the
private sector also. Only then you can
compare the performance of the public sector
a,nd that of the private sector. The hon.
Minister should clarify all these things.

SHRI VITHALBHAI M. PATEL, (Gujarat):
Mr. Vice-Chairman, Sir.-I congratulate the
Government and the Labour Minister on
taking this decision and metting the demands
of workers.

I want to know from the hon. Minister
whether he is aware of the fact that the
INTUC has given a notice to go on strkie on
the 19th March 1993. Has he requested the
INTUC to withdraw the strike or not? If not,
will he request the INTUC to withdraw the
strike?

SHRI CHATURANAN MISHRA: How
can he request them before this
announcement? Only after this an-
nounctment, he will request them.

SHRI VITHALBHAI M. PATEL: Yes. But
has any negotiation taken place? Let him tell
us. What will be the total amount of burden
on



509 Statement [ 16 MAR. 1993 ] by Minister 510

the public sector enterprises? What amount
will be given in cash and what will be
depsited in provident fund schemes?

The next point is, will it apply to all the
public-sector units, both those which are
making profits and those which are losing?

Thanks.
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.DR. JINENDRA KUMAR JAIN

(Madhya  Praesh): Mr. Vice

Chairman, Sir, [ would say that this
direction of  economic reforms is
welcome.  But consul talions  with  all
the representative  groups  of  trade

unions, not only the INTUC and the AITUC,
but the Bhartiya Mazdoor Sangh also
should have been mandatory and in future, the
Minister should keep this in mind. I have a
few clarifications to seek. In the Pension
Scheme for the Employees' Provident Fund
subscribers, a good chunk belongs to
the private sector.  So this is a welcome thing
that the employees working in the private
sector will now be entitled for pension for
which I would thank the hon. Minister. But
who will be responsible to pay pension to the
employees? Is it the Government oris it
the employer who  will be responsible
for this? This question is linked to my
second query as to what will be the source of
the pension fund for the employees
working in the private sector? Will it be the
Provident Fund Trust or you are going to have
a separate provision to  provide pension
to them?

My third query is that the provident fund,
after all. is the trust fund, and recently, we
have had the experience that the trust funds,
under the charge of the Government, were
diverted to places like stock market. T would
like to know from the Minister what
guarantees ho is going to provide that these
trust fund? with the Government will not be
diverted for any other purrose except for the
purpose fir which they are meant becuse these
funds are meant for providing nension.

Then, in the economic liberalisation
programme that you have simultaneously
launched—I am referring to those countrios
where free economy exists—the rate of
interest to
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be earned by the pension fund orsuch a
provident fund is not fixed the way you fix
it. You give a very low rate of interest. Now,
in a free economy like the United States, all
such  funds—the  Provident Fund Trust
or the Provident Fund or the Pension Fund—
get benefited in terms of interest rates so that
a  higher amount can go to the people who
get pension. In your modernisation plan for
the Indian economy, will you like to pass on
the benefits of such funds under your control
to the beneficiaries or will you like the
Government to be the beneficiary of such
big funds which are going to swell to
enormous size in the years to come? Also, I
would like to know another thing from the
Minister. There is a provision in the
existling Provident Fund scheme to set
up a private trust, which can be managed by
the employees themselves. These provi-
sions are there, but my informaiom is that
whenever the employees have decided or have
made efforts to set up such private trust funds,
the Government has not beem very
enthusiastic to support them. Though
there is a provision, it has not been available
to the employees. I would like to know from
the hon. Minister one thing. When you talk
of bringing a new Act or streamlining the
procedure, are you going to include the
streamlining of the procedure and
facilitating the  setting up of such privately
managed provfident trusts or those
managed by the employees themselves sp
that the whole process is decentralised and
instead of this money being kept undor the
control of bureaucrats, the employees them-
selves can manage their future pension
funds?
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THE  VICE-CHAIRMAN (SYED

SIBTEY RAZI): You please speak and try
to tie a little brief. That's all.

DR. JINENDRA KUMAR JAIN: Last
query, Sir, it has been the experience of many
that there is a lot of hardship faced by them lin
obtaining these pensions, specially in the case
of categories that are specifically mentioned in
the statement of the Minister like widowed
women, old people, disabled people etc. Now
even if the Government has to provide
pension, there are a lot of hardships. My first
question is, who will be made responsible for
paying pen-son lo the employees? Suppose
the private industries are made responsible for
paying the pension, there has to be adequate
provision to ensure that no hardships are faced
by the weaker sections who have to depend on
their pension, at the hands of unscrupulous
people who can be made in charge of this
responsibility of providing pension. Thank
you very much.

SHRI S. MUTHU MANI (Tamil Nadu):
Thank you, Mr. Vice-Chairman, Sir, for
providing me this opportunity. As being the
State General Secretary of the Anna Tho-
zhirchanga Peravai which is affiliated to our
Party, All India Anna DMK, I want to seek
certain clarifications on the potots that arise in
tne minds of the workers. I would have
expected a more comprehensive statement
from the hon. Minister since he is well aware
of the problems of the workers. I have a few
clarifications to seek regarding this statement.
The statement states that 50 per cent of the
arrears of IDA would be credited to the
Provident Fund. This is very unfair. These
workers have been waiting for over three years
for their dues. Therefore, the Government
should pay the full amount of arrears in cash
with
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interest for the lock-up period. I want to know
whether the Minister will consider it. With the
inflation on the rise every day, five years is too
long a period for wage settlement to be in
vogue. This should be re-' duced to three years.
Further, the new wage settlement should take
eretrospective effect right from the time of
expiry of the old settlement. This statement is
silent on this point. I want to know whether the
proposed scheme of pension is a third benefit
as demanded by the employees in addition to
the benefits they are already getting and
whether same scheme may be provided to the
private sector. I would like the hon. Minister to
answer my specific points.

I want to say one thing more, Sir. The
Government could have waited for a few days
more and come out with a comprehensive
statement with liberal benefits to the workers.
The Minister has come out with this statement
in a hurry because of the proposed INTUC
strike on 19th March. This is like christening
the baby before it is born.

SHRI MENTAY PADMANABHAM: Sir,
this statement appears to be the outcome of the
bilateral talks between tne Government and
the INTUC. This is really unfortunate if it is
true. I would request the hon. Minister to
involv other trade unions also without showing
any favour or any special consideration to any
particular trade union. There appears to be one
contradiction. Some of my friends have
already pointed it out, viz., the scheme will not
entail any further financial commitment to the
employees or the empolyers. Does it mean that
the Government is providing budgetary
support to implement this scheme? If it is so,
there are a number of State public sector
enterprises also. If this scheme is Implemented
in the Central public sector undertakings, it
will have a cascading effect and the wor-
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kers in the State public sector under-takings
will also agitate tor the implementation of
this enhancement. we Know that the
nnances of the State Goverments and the
working ox the public sector undertakings at
the State level are in such, a  bad shape
tnat they will not be able to provide necessary
tunas for imple menting this scheme.
Therefore. I would like to know whether
budget ary support will be extended to the
State Governments or the State public sector
undertakings. Then, there is another
contradiction. 1 don't know whether the
Minister has  to clarify it or not. It is
stated that IDA. payable to the employees of
the Central public sector enterprises to
whom IDA is applicable shall stand enhanced
from Rs. 1.65  to Rs. 2.00. Are there any
other  Central public sector  undertakings
where this dearness  allowance is not
appli cable?  Does it  mean that  there
are some other public sector under takings
where this dearness allow ance is not being
applied? If it is so will the Government think
in terms of bringing all the public sector un
dertakings into this scheme? There is one more
point. This statement says that the new wage
settlements which are to be concluded shall be
valid for a period of five years. The rate  of
dearness allowance, has increased. The entire
idea is to link the dearness allowance to the
consumer price in dex. Therefore, if the wage
settle ment is valid for a period of five
years does it mean that you are freezing
the dearness allowance for the entire five-year
period? Or, will it be increasing along with
the in crease in the consumer price index?
This is another important point on which I
would like to seek clarifica tion from the hon.
Minister. There are some other points also.
My coll eagues have raised them There is no
point in repeating them. They are all important
points. The most important point is whether
the Central Government is going to extend any
financial suport to the State Govern-
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SHRI MENTAY PADMANABHAM:
ments to implement this scheme for the
workers working in the State Government
enterprises.

SHRI SARADA MOHANTY
(Orissa); I want to seek three clarifications
One is that it is stated in this statement that two
children will get benefit under this scheme. I
would like to know whether both the adult and
the minor will get the benefit under this
scheme. Suppose there are three children, one
adult and two minors, i would like to know
whether the benefit is given only on the adult
and one minor ond the other minor is left out.
My second clarification is regarding the widow
of the subscriber. Suppose a perosn gets
pension and after getting pension he dies
within two or three years, I would like to know
whetner his widow will get the benefit under
the scheme. It has not been mentioned as
pension-holder. It has been mentioned as
subscriber. I want to know whether it will be
subscriber
and or pension holder. Thirdly I would like to
know from the hon. Minister whether the
widowed mother will get the pension or not. If
a man has no children and widow will his
widow mother get the pension?

These are my clarifications. Thank you.

SHRI PRAVAT KUMAR SAMANTARAY
(Orissa): Mr. Vice-Chairman, Sir the hon.
Minister must have felt by now that in spite of
the statement enhacing the DA from Rs.
1.65 to Rs. 2.00, he could not enthuse
the Members of this House. The reason is
very simple. He has taken a very belated
decision. Not only that What did he do?
According to the statement the IDA due to
the workers was from 1.1.1989.  You have
not specified about the interest which accrued
on it. Apart from that what did you do? You
have proposed to take away 50 per cent of this
money and put it to the Provident Fund of the
employees. I don't understand the logic
behind the dues of the workers and the mode
of pay-
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ment. If you hold back the dues of xne
workers payable to them and make a fixed
deposit in what way are they going to De the
gainer?

My second clarification is this. Now the
money value is receding in our country. After
10 years when he gets ine Provident Fund,
will be get tnat money at the value of 1989?
Thirdly you have proposed to go in lor a
wage settlement in the Cen tral public sector
enterprises for nve years. You must be
aware that mere are Central public sector un
dertakings and joint undertakings in tins country
who are having wage settlement for two years,
three years, four years or for five years. What ab
out the other leap years? In what wy are you
going to compensate the workers who are
having two years' settlement? In what way
are you going to compensate the workers who
are going to f ace the lopses and losses
incurred out of this due to the five years'
wage settlement? In what way are you going to
compensate them? Fourthly, what are the things
you are proposing for bringing out the EPF
subscribers under a pension scheme? I would
like to ask: Is it not a fact that you are actually
taking away the benefit of the workers in  the
name of introducing this pensions scheme?
Are you not aware that even in the Central
Government and the State Governments pension
holders are not getting pension in due time?
In all these private  establishments, what will
be the mode of payment and who will be
the regulating authority for this pension
scheme? I would also like to know what will be
the relation  of  original pension scheme
with the present pension scheme. What are the
details? Will this schmes be identical or a
separate one? When fmily is mentioned to be
the beneficiary of the subcriber. In original
scheme what is the reason that you have limited
it to two children/orphans?

SHRI ASHIS SEN (West Bengal): Thank
you, Mr. Vice-Chairman. The
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hon. Minister has placed before the House
a statement which says that certain
changes hve been made in the Drarness
Allowence formula for industrial units in
the public sector. Nineteenth of March was
the day for strike  which was  declared
by the INTUC. If I have understood correc-
tly, it is in this background that tne
statement has been made. The first
question that I would like to ask the
hon. Minister is  whether as a
consequence of this statement  an
understanding has been reached by the
Government with the INTUC and as a
result of this INTUC is  withdrawing its
strike on 19th  March. Secondly, it is a
continuation of the bad feature of earlier
years that the Congress Government
in power would always like to have
negotiations with the labour wing of  that
particular political party irrespective of the
fact whether it represents the majority of
the workers or even 50 per cent of the
workers. If the Government continues to
negotiate with only one section of workers
or trade unions fit will continue to breed
a divisive outlook and consequentially
suxcnarge the situation in the industry. So
the first question in this regard will be
whether all the  trade unions have been
consulted before taking this decision. If
this is not done then there will be a
feeling of discrimination and it will
give rise to more complications. Now I
come to the question of Dearness Allowan-
ce. Dearness Allowance nas been enhanced
at the index point Of 800 points with
effect from 1.1.89. When the central trade
unions in the public srctor demanded
enhancement of these rates, what was the

index at that point of time? It was below
600 points. When that wias the index
points. When that Was the index it

from Rs. 1.65 to Rs. 2. Thr
around 1200. It  should have' gone
much beyond that. It should hve
been around Rs. 3.50 or so. To do it at
this stage on the bosiss of 800 points
means it is a belated decision and to that
extent

index being
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it means deprviing teh workers of their
legitimate dues under the formula which.
Jlinked ... with...the Consumer Price

Index. In the second paragraph he
has mentioned that Government has
decided to permit negotiations for
revision  of wages in the Central Public

Sector enterprises. Are the financial
institutions included in it? It is a straight
question whether under this  provision
negotiations with unions in financial
sectors like banks, insurance companies,
IFCI, IDBI etc., which had been
stalled on the plea that there was no
briefing from the Government, would be
initiated along with  other public
sector undertakings. Then again he said
tnat guidelines are boing issued separatrly
by the Department of Public Enterprises I
would like to  know whether the
guidelines are being ssued
directly to the management of
industries or some idra would be
given to Members  of  Parliament so
that they know what these guidelinen
are. A policy statement should be made
here. Otherwise, employers in the public
sector would deal with itin a  different
manner and at the base level of industries

conflicts would arise. ] would like
to know whether these guidelines
would be  placed before the House for

our consideration. As I said earlirr if the
decision has been taken without
consulting other central trade unions, I
would like to know whether these
guidelines would be followed by other
industries also. I know, all the central trade
unions in the banking sector are not allow-
ed to sit in the negotiating  forum with
the result that three is continuous
conflict between mnanagement and the
uniong and the units in the industries find
themselves in a difficult situation. I would
like to know whether all the
organisations, including the Bank
Employees Federation of India have been
asked to participate in the bipartite
negotiations. Now, coming to the question
of pension, what does it mean? Is there
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going to be no further financeial commitment?
Will provident fund continue along with
pension that is coming in or will provident
fund be replaced by pension? If that be so,
then what is the gain that is to be made
available to the workers? I know, when this
proposal was given to one unlit of the banking
industry, that is, the Reserve Bank of India,
overwhelming majority Of the employees and
officers had rejected it. They said that this was
not the type of pension that they were asking
for. They wanted pension to be additional
benefit. Gratuity is there. Provident Fund fa
there. And they want a pension. Whatever be
the quantum, that is not the point. Pension is a
social security measure that is given to the
workers. But as it appears, it will be—don't
mistake my using this word—hoodwinking the
workers telling them, "we are providing you
with pension but at the same time we are
taking away all that has been accumulated in
your provident fund account, the employers'
contribution ot that."

SHRI SUNIL BASU RAY. This is maya.

SHRI ASHIS SEN: Maya, as you call fit.
This is not proper because I know in the
banking industry itsrlf and insurance the
contribution of the employees towards
provident fund amounts to Rs. 3500 crores.
Now, If Rs. 3500 crores are to be-withdrawn,
assuming that this formula is being applied to
the banking industry, then, the employers'
liability on account of provident fund will also
be withdrawn to the same extent. And, the
second liability of the employers, that is to pay
10 per cent of the basic pay, will also be
withdrawn. So, the employers' contribution to
the provident fund will not be there. What will
happen to the pension fund, we do not know.
So, it is a measure by which all the
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responsibilities and the Provident Fund
liabilities of the employeers to the employees
and te officers are exactly to be withdrawn by
way of giving this type of a pansion. The
balance remaining in the provident fund ac
count will be withdrawn and  then it will be
shown that some sort of a pension has been
given. That is not good. And the workers will
not ac cept it. At least, I know, in certain
sectors, like the financial sector, they will not
accept it. Tnat is why they have declared a
strike on the 29™ of March demanding that
an addi tional retirement benefit in the shape
of pension should be given in addition to
gratuity and provident fund. Whether there
will be any adjust ment between the providnt
fund and the quantum of pension by extra
contributfion from employers and the
employees, is a question for negotia tion. But
even for that, the employ ers are not negotiating
with the trade unions. There seemr to br
negotiation on tne issue by ten lakh employees
and officers. On 29th  March, there is going
to be a strike on this issue. There should be
animmediate negotiation on this and pension
should be given. About the privatisation of
the banking institutions also, I do not know
what is going to happen, But primarily now, I
am concerned with the question of pension.
They are actually showing two pictures to
the workers. They create an illusion in the
mindg of the workrrs  that they are going to
get some benefit by way of pension. Tell
the worker positively whether there is any com
mitment on your part to give the third
retirement benefit. One more thing that I will
ask the Minister is whether in any
(industry,—I know, in the Steel industry,
Coal industry, etc, an agreement was reached
and deduction is being made on  account of
pension as the third  retirement benefit—
public sector or otherwise, thr third typr of
retirement benefit is made available. If so,
which are the industries, particularly, in
the public sector? The Minister must be
knowing this.



521 Statement

So, I have to say that am. oppos- ] ed to the
idea of making some sort of an withdrawal of
the existing pro-vfident fund and then giving a
part of it as pension. If you really mean that
you want to do some good to the workers, then,
come in a straight, forward manner saying
"Yes, the Government has decided to give
pension as a social security = measure." The
vtalue of the  rupee has gone down to such
an extent that what- ever amount is received
by way of gratuity or provident fund is of no
use. It will be a scrap of paper bringing
only a very small amount. Sir, I am coming to
the end. I know you are turning the bell and you
are going to ring the bell.

Sir, I would like to know whether on this
matter there is going to be any negotiation
and the Government is thinking in terms of
providing social security measures in addition
to what they are getting today by way of
super-annuation benefits at this stage. Thank
you, Sir.

SHRI P. A. SANGMA: Mr. Vice-Chairman
Sir, I am grateful to the honourable Members
who have raised questions enbling me to
clarify some of the points.

Sir, I concede the
statement is very brief and, on the
face of it, particularly on matters re
lating to the pension scheme it
would not be possible for the honou
rable Members to understand it fully.
The point is that the detailed scheme
has been finalised and, as I said, we
are coming to the House with an am

point that the

ending Bill and at that time the de
tailed scheme will be available and
the Members will be able to

know more about it. However, all the three
issues that is, increase of DA, wage
negotiation and finalisation of the pension
scheme have been agitating the minds of the
workers because the final decisions were pen-
ding befiire the Government. It is
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not correct to say that the Government had
come to the final decision without consulting
the trade union leaders; not at all. There have
been a lot of consultations, a lot of discus,
sions, at my level with all the trade unions,
organizations. Centrally recognized trade
union organizations, and I have spent hours
and hours talking to them on all the three
issues. Therefore the Government had to take
a final decision on the basis of the wide
consultations that we had.

SHRI SUNIL, BASU RAY: Mr. Minister,
you said that you had consultations. But did
you have agreements?

SHRI P. A. SANGMA: You please
listen to me. After listening to
one sentence, you come to some conclusion.

It has been done latrr wide consultations.
But it is true that, recently the INTUC served
a strike notice for the 19th of this month and,
therefore, 1 had to talk to them separately
yesterday and today and we had come to an
understanding. There is no agreement signed
with them. But we had come to an un-
derstanding and, in the meantime, the
Government has taken these decisions as a
result of which—I have been intimated just a
few minutes ago—the INTUC has decided to
withdraw the strike on the 19th.

As far as the DA formula is con-cernrd. this
matter was lying for a long time. The
Government could not come to any
understanding' with the trade union
organizations. The Janata Party Government
could not come to an understanding with the
workers. The then Finance Minister, Mr.
Madhu Dandavate unilaterally declared that
the IDA rate would be raised from Rs. 1.65 to
Rs. 1.90 and he made a statement on the floor
of the House. The entire trade union
organizations rejected it sying that the
unilateral announcement by the Government
of India would not  be
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accepted by the workers. So, it could not  be
implemented. That was in 1990.  Then the
Tripartite Committee was constituted with the
Labour Minister as the Chairman.  The last
meeting was held on the 23rd  July 1992 in
which we came to a unanimous decision.
The increase  from Rs. 1.65 to Rs. 2/- as well
as debiting 50 per cent to the Provident Fund is
not  our decision, is not the decision, of the
Government, but it is the unanimous
recommendation of the Tripartite DA
Committee wherein all the Central trade union
organizations were present. I can give you
those who are party to this. They are: Mr. M.
K. Pande—CITU; Mr. M. S. Krishnan—
AITUC; Mr. Gaya Singh AITUC; Mr. Sankar
Saha—UTUS (LS); Mr. R. K. Samantaray—
HMS. And the INTUC was also there.
Therefore everybody was present. It is true...

SHRI ASHIS SEN (West Bengal): What
about BMS?

SHRI P. A. SANGMA: BMS was very
much there. You want to know who
represented the BMS? Mr. R. K. Bhatt and
Mr. M.M.N. tha were the two representatives
from the BMS.

SHRI MENTAY PADMANABHAM: It
was strongly represented.

SHRI P. A.

per cent of it to

Pande did oppose it.

that they are not agreeable to it. But when
they met among thmselves—we broke off for
half-an-hour—they did come to an

understanding. And they said, "All right, we
it is a unanimous

agree to it." The-tefore

recommendation "of the Tripartite ~Committee,

with CITU having reservation in the beginning
but later on conceding to it. And there, it is not

a unilateral de-

[RAJYA SABHA]

SANGMA: Everybody was
represented. And the suggestion for sending 50
the Provident Fund did not
come from the Government at all. It came vol-
untarily from the workers' side. And initially of
course, the represrntative of CITU, Dr. M. K.
He opposed it saying
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cision of the Govemment of India. I am sure,
with the announcement of this today_ the
workers all over the country will be very
happy because they have been pressing for it,
and this issue could not be resolved for a very
long time. I am happy it has been resolved.
And I am garteful to the trade union leaders
who have very kindly agreed to this. Mr. Ma-
thur or somebody....

SHRI JAGDISH PRASAD MATH-UR:
What about the slab system?

SHRI P. A. SANGMA: I am coming to
that.

SHRI SUNIL BASU RAY: Fifty per cent
of what? 50 per cent of Rs. 2 or 50 per cent of
the increased amount?

SHRI P. A. SANGMA: 50 per cent of
increased amount.

SHRI SUNIL BASU RAY: Then itis a
reduction of 65 paise.

SHRI P. A. SANGMA: Sir, somebody
asked as to what would be the total liability of
the Government. The total liability of the
Govrnment corns to Rs. 546 crores. And, of
course, 50 per cent will go to the the Provident
Fund. Therefore, the cash outflow will be
aboct Rs. 270 crores.

Now, the third recommendation of the
Tripartite ~ Committee was for the
introduction of the slab system from 1992
onwards. What Mr. Mathur has pointed out is
true. But on this issue, though on principle it
was recommended to the Government that th
eslab system should be introduced from
1992_ there has not been a unanimous view as
to how this slab system will be introduced—
for example, how many slabs will be  there,
whethre it will be three slabs or four slabs or
five slabs. So, the ~ Unions themselves have
not been able  to come to any conclusion on
that. In fact they wanted more time to discuss
among themselves on how to go
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about the slab system. That is
the Government has not takrn a
decision on this because the
Unions themselves wanted to
on this issue. So, that is
slab system,

why
final
Trade
discuss
about the

Sir, now  coming to the guidelines of the
New Wage Negotiation  the hon. Members
are aware that the new age negotiation is
due for a long time. And there was a ban
issued by the Finance Ministry not to  start
the new wage negotiation. And there was a
lot of agitation by the workers  there and
ultimately the ~ Government has now agreed_
and the detailed guidelines are being ~ worked
out for the DPE, and they will issue the
guidelines. But the main features of  how it is
going to be, perhaps I can just indicate
because unless the detailed guidelines worked
out bythe DPE are available with me I
will not he able to spell out everything. But,
generally, the understanding is that the
Management should be free to negotiate a
wage structure keeping in view and
consistent with the generation of resources or
profits by the individual units. That is more or
less, one understanding. Secondly...

SHBI SUKOMAL SEN: Then, why are
these guidelines for the DPE?

SHRI P. A. SANGMA: No no. It is not the
guidelines that I am saying. The guidelines
which are being worked out will be based on
thessi principles. It will be basen on these
principles. That is what I am saving.

SHRIP. A. SANGMA: That is what I am
saying. The guidelines have been worked out..

SHRI SUKOMAL SEN:
restrict it.

you want to

SHRI P. A. SANGMA: No, we are giving
a free hand to the unions.

SHRI SUKOMAL SEN: What
guidelines?

are the

[ 16 MAR. 1993 ]

by Minister 526

SHRI JAGDISH PRASAD MATH-UR: If
you give a free hand tt> the unions, they will
themselves work it out...

SHRIMATI KAMLA SINHA: Instead of
BPE sending these guidelines, you could do it
yourself.

SHRI P. A. SANGMA: I don't say it is the
guidelines but the point is that wage negotiation
has been allowed and we are leavng it to the
management to do it, without imposing
ourselves on them to do this or do that, or to
agree to this or not to agree. We are not giving
these guidelines. The thinking is that we will
give a free hand to the indivdual units to
negotiate with the workers. That itself could be
called a guideline. I do not know whether it
can be so called. But perhaps you may call it
guideline.

SHRI JAGDISH PRASAD MATH-UR:
Will the management be compelled or will it
be necessary for them to make a reference to
the Finance Ministry during negotiations?

SHRI P. A. SANGMA: It is up to them. I
am not able to spell out the guidelines because
these will be forwarded by the BPE. They
must formulate the guidelines and I will come
before you later.

Another point raised was about the base
year. I can tell you that 1960 is the base
year.

Coming to the pension even the pension
scheme has been formulated after a very wide
consultation. As the hon. Members are aware,
the provident fund is administered by the
Central Board of Trustees which is tripartite in
nature. So every decision is taken by them. So
this scheme has been formulated, accepted and
decided by the Central Board of Trustees
unanimously. After they had formulated the
scheme unanimously in a tripartite body we
placed this sche-
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me before different categories of subscribers.
For example, I had a delegation of five unions
of the  working journalists and we placed this
scheme before them. In the beginning,
they had reservations but after we explained
to them for about 40 minutes or 45 minutes or
an hour or so we told them that we would
give them ten days more before they could give
their final views. But the scheme was so
attractive that the representatives of the
journalists said: 'We do not require ten days.
You take it that we have agreed.' It was a
good scheme.

On the question of employer-employee
contribution, Sir, we have a scheme in the
provident fund called the Family Pension
Scheme. Actually, we are abolishing this
Family Pension Scheme and it is being
replaced by the present pension scheme. In the
Family Pension Scheme, we have accumulated
an amount of Rs. 5,000 crores. They amount is
being converted into a corpus for
administering the pension scheme. Therefore,
the workers need not con-tribuate anything.
Employers' normal contribution to the
provident fund is 33| per cent which will
continue to go to the new pension scheme fund
and "the workers do not have to contribute
anything, and this will be administered by the
Provident Fund Organisation and there is no
difficulty.

SHRI MENTAY PADMANABHAM,;
There is no budgetary support,

SHRI P. A. SANGMA: Money will be
deposited in the commercial banks.

SHRI MENTAY PADMANABHAM: Not
in shares?

SHRI P. A. SANGMA: The amount is Rs.
5,000 crores.

SHRI SUKOMAL SEN: What about the
contributory provident fund? Will it continue?

- SHRI P. A. SANGMA: Everything will
continue. It is not a third benefit as you want
to make it. Itis not
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a third benefit.All other benefits under the
employees' provident fund scheme will
continue to be available to the workers. They
will get the benefits under all the existing
scheme, excepting the family pension scheme
which is being replaced by the present
scheme, I tell you, it is a beautiful scheme.

SHRI  RAJNI RANJAN
(Bihar): Very good scheme.

SAHU

SHRI P. A. SANGMA; It is a very nice
scheme. When you get a copy of the scheme
you will also be very happy.

SHRI MENTAY PADMANABHAM:
What about the States?

SHRI P. A. SANGMA: States will be
covered by this. All the workers. Seventeen
million workers all over the country will be
covered. Private and public, Central and State;
everybody will be covered.

SHRI ASHIS SEN; It is deceptive.

SHRI P. A. SANGMA: Before I forget, let
me say this.

SHRI ASHIS SEN: All right. You have
your say.

SHRI P. A. SANGMA: Now, Mishraji's
point about two children. He asked whether it
is before the scheme or after the scheme. I am
reminded of the story of a lady who had put
on so much of weight. I read it in some
magazine. She was 320 kg. or so. She went to
a hospital. The doctor advised her that she
should take only one slice of bread. She went
home and immediately rang up
the doctor, She said; Doctor I for got to ask
you. Should I take the slice of bread before or
after food?. Mishraji's question is like that.
Well, the scheme contemplates that only
two children will be entitled to pen
sion.
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SHRI CHATURANAN MISHRA: How
can you discriminate?

SHRI P. A. SANGMA: At a time, only
two will be entitled. Children upto the age of
twenty-five are entitled . If a couple have
three children, the moment one of them
crosses the age of 25 and becomes 26 he does
not get the pension; the other two get the
pension. At a time continuously, two children
will get, those who are 25 and below. This is
the scheme.

SHRI MENTAY PADMANABHAM: If
there are three children all below 25?

SHRIP. A. SANGMA: No. only
two. This will be the overall limit. Whether
before or after the scheme, only two children
will get.

Sir, these are some of the points raised by
hon. Members. I hope some light has been
thrown.

There was one other point. It was asked
whether the scheme would cover the coal and
steel sectors. This scheme does not cover the
coal and steel sectors because they have their
separate provident fund organisations. The
Steel Minister is here. I was the Coal Minister
earlier. I would like to assure you that we are
working out a scheme—may not be exactly
the same, but a similar scheme— in respect of
the coal and steel sectors. Thank your Sir.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): Now_ there is a statement to be made
by the Minister of Welfare on socio-
economic criteria for exclusion of 'creamy
layer' from 'Other Backward Classes'.

SHRI SUKOMAL SEN: Sir, I have a
submission.  (Interruptions) 1 have a
submission. I would suggest that the
statement may be made by the Welfare
Minister now, but as it is already 7.45 p.m.
the clarifications should We taken up
tomorrow. Such
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a important subject cannot be debated in this
way. It is not fair.

SHRIMATI KAMLA SINHA: It
should bo tomorrow.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI) : It is up to the Minister.

SHRI MENTAY PADMANABHAM: Sir,
this is a very serious matter. It is a very
important matter. I do not know what
importance we are giving to this subject by
taking it up at eight in the night. Let him make
the statement now, but we should have the
clarifications morrow.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): If the Minfeter agrees, he can make
the statement today and the clarifications eaa
be postponed to some other day.

SHRI MENTAY PADAMANA-BHAM: It
should be tomorrow itself.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): It is upto the Minister.

SHRI MOHD. KHALLBLUR
RAHMAN  (Andhra Pradesh): It
should be tomorrow itself.

SHRI SITARAM KESRI: I agree to the
suggesﬁnn made hv han Mem._

bers...(w) oy faedy &, arer wed
fr S

s} T AT TS . AN FE ¥
5 fadaw =fefy ¥ o fodé & %
= wat ¥ 7

S HTOR FRY  AE Fw wrrey
faer =TT

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): It is mentioned in the statement itself
that a copy of the report has been laid on the
Table of the House.

SHRI RAM NARESH YADAV:
Where is that report?



